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[Translation in English of * 2019-oe: cmé an@anans] adeadaomesago

aResMans mm-umamasuuo esmaayludl (azowa) mled” published under the -
authomy of the Governor.] :

THE KERALA ANGANAWADI WORKERS AND ANGANAWADI
HELPERS' WELFARE FUND (AMENDMENT) BILL., 2019

A
BILL

to amend the Kerala Anganawadi Workers' and Anganawadi Helpers' Welfare
Fund Act, 2016.

Preamble—Wiirreas, 1t is expedient o amend the Kerala Anganawadi
‘Workers' and Anganawadi Helpers' Welfare Fund Act, 2016 (10 of 2016) for the
purposes he::emaﬂer appeanng. '

Bk il enactcd in the Seventieth Year of the Republic of India as follows:—

1. Shont title and. conmenccmem.—-(l) This Act may be called the
Kerala Anganawadi Workers' and Anganawadi ~Helpers' Welfare Fund
(Amendment) Act, 2019. '

(2) It shall be deemed to have come into force on the 1% day of
March, 2019, | -

2. Amendment of section 10.—In sub-section (3} of section 10 of the Kerala
Anganawadi Workers' and Anganawadi Helpers' Welfare Fund Act, 2016 (10 of
. 2016) (hereinafter referred to as the principal Act),—

(i) in clause (iv}), for the words “Director, Social Justice Department”
the words “Director, Women and Child Development Department” shall be
substituted;
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(ii) in clause (vi), for the words “An officer of the Social Juslice
Department not below the rank of Additional Director” the words “An officer of
the Women and Child Development Department not below the rank of Assistant
Director” shall be substituted. .

3. Amendment of section 12—In sub-section (1) of scction. 12 of the
principal Act, for the words “five years” the words “three years” shall be
substituted.

4.. Repeal and saving—(1) The XKerala Anganawadi Workers' and _
Anganawadi Helpers' Welfare Fund (Amendment) Ordinance, 2019 (26 of 2019)
is hereby repealed.

(2) Notwithstanding such 'l'epea.l anything done or deemed 10 have been
done or any action taken or deemed Lo have been Laken under the principal Act as:
amended by the said Ordinance, shall be deemed to have been done or taken under
the principal Act as amended by this Act.

STATEMENT OF OBJECTS AND REASONS

The Kerala Anganawadi Workers' and Anganawadi Helpers' Welfare Fund
Act, 2016 was passed by the Kerala Legislative Assembly in the year 2016. Asa
. part of the bifurcation of Social Justice Department, the Kerala Anganawadi
Workers' and Anganawadi Helpers' Welfare Fund Board comes under the Women
and Child Development Department. By the formation of the Women and Child-
Development Department, consequential amendments were necessitated in the
Kerala Anganawadi Workers' and Anganawadi Helpers' Welfare Fund Act, 2016
(10 of 2016) to include the officers of the said department in the Board.

2. Certain representations were received by the Government requesting to
reduce the existing term of the Welfare Fund Board from five years to three
years. In accordance with that, the Government have decided to reduce the term of
the Weifare Fund Board from five years to three years,

3. As the Legislative Assembly of the State of Kerala was not in session and
the said proposal had to be given effect immediately, the Keralz_i Anganawadi
Workers' and Anganawadi Helpers' Welfare Fund (Amendment) Ordinance, 2019



was promulgated by the Govem(;r of Kerala on 1* day of March, 2019 and the
same was published as Ordinance No.16 of 2019 in the Extraordinary Gazette
No.550 dated 1* day of March, 20i9.

4. Though a Bill to replace the said Ordinance by an Act of the State
Legislature was published as Bilt No.199, the same could not be introduced in,
and passed by the Legislative Assembly of the State of Kerala during its
session which commenced on the 27> day of May, 2019 and ended on the 4° day
of July, 2019.

5. In order to keep alive the provisions of the said Ordinance, the Kerala
Anganawadi Workers' and Anganawadi Helpers' Welfare Fund {Amendment)
Ordinance, 2019 was promuigated by the Governor of Kerala on the 6" day of
July, 2019 and the same was published as Ordinance No.26 of 2019 in the
Extraordinary Gazette No.1501 dated 6% day of July, 2019.

6. The Bill intended to replace the Kerala Anganawadi Workers' and
Anganawadi Helpers' Welfare Fund (Amendment) Ordinance, 2019 (26 of 2019)
by an Act of the State Legislature. :

FINANCIAL MEMORANDUM

The Bill, if enacted and brought into operaﬁon, would not involve any
" additional expenditure from the Consolidated Fund of the State.

K. K. SHAILAJA TEACHER.
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EXTRACT FROM THE RELEVANT PORTION OF THE KERALA
ANGANAWADI WORKERS' AND ANGANAWADI HELPERS'
WELFARE FUND ACT, 2016 (10 OF 2016)

¥ x¥ * ¥ k¥

10 Constitution of the Board—(1) The Government may, by notification,
with effect from such date as may be specified therein, constitute a Board to be
called the “ Kerala Anganawadi Workers' and Anganawadi Helpers' Welfare
Fund Board” for the administration and management of the Fund and to
supetvise and implement connected activities.

(2) ** ) . o % . T %%

(3) The Board shiall consist of members nominated by the Government as
hereinafter provided, namely:—

(i) A person nominated by the Government, he shall be Chairperson of
the Board;

(ii) Four members representing Anganawadi Workers' and Anganawadi
Helpers'; .

o (iiiy An expert having special knowledge in the matiers relating to

women and children and having sufficient skill to deal with the matters;

(iv) _Direétor, Social Justice Department;

{v)} An officer of the Social Justice Department not below the rank of
Additional Secretary;

{(vi) An officer of the Social Justice Department not below the rank of
Additional Director, he shall be the Chief Executive Officer of the Board;

*¥ *w Lt *¥

12. Term of oﬁ‘fce of members of the Board —{1) The non-official members
appointed under clauses (i), (i} and (iii) of sub-section (3) of section 10 shatl hoid
office for a period of five years from the date of publication of the notification in
the Gazetle constituting the Board:
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_ Provided that the Chairman and non-official members of the Kerala
Anganawadi Workers' and Anganawadi Helpers' Welfare Fund Board constituted
as per G.O(R)94/201¥SID dated 7% March, 2013 of the Social Justice
Department shall hold office for a period of three years from the date of
commencement of the Government Order or the date of coming into force of the
Board to be constituted by the Govemment under section 10 whichever is earlier.
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